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Through its Chairman 
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O R D E R (Oral) 

 Mr. V.  Ajay Kumar, Member (J):  
 

 When this matter is taken up for hearing, the learned counsel for the 

applicant, having noticed that though the Chairman, DTC was the party in 

the OA but due to oversight the Chief General Manager (Law) was made as a 

contemnor in CP, seeks leave of this Tribunal to withdraw the CP with liberty 

to file a fresh CP, in accordance with law. Accordingly, the CP is dismissed as 

withdrawn with aforesaid liberty. No costs. 

 
(Dr. Birendra Kumar Sinha)                              (V.  Ajay Kumar) 
        Member (A)                                                    Member (J) 
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